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Hon.Mre. S.Das Gupta, A.M.
HoneMzo J«Se Dhaliwal, JiM.

None for the applicantes Sri C.S. Singt?
appearing on behalf of the respondent submits that
relief prayed for in this applicetion has already
been given to the applicant and, therefore, the case
has be come infructuous. It is fs:r'fd from the O.A.
that substantive relief prayed forpre

l. to promote the applicant on the post
of Accounts Officer within the specifie
period fixed by this Tribunals

2. to pay the difference of salary of
promotion to the applicant w.e.f. the
date when the promotion of the appli=-
cant became due and the juniors to the
applicant have been promo ted. 3

In the misc.application no.660/94, which has
been filed by the respondents it is stated that the
applicant has already been promoted to the post o#,
Accounts Officer after being consideraifit for promotion
by the duly constituted D.P.C. 2

We are of the view that relief claimed by the
applicant has substastiall b%& given to him-anaZhe has
; Ea.n
further grievance then he,vigorously pursu the same.

On the last 3 occasions applicant has fdiled
to appear, It seems that he has lost interest in pursu-
ing the case. t}ﬂn—?iew of thiss, the case is dismissed

both in view ofkin ructuous and also in default.
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